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w 1N THE CENTRAL ADMINISTRATIVE TRISUNAL HYDERABAD BENCH AT HYDERABAD
) * v - 0.A.NO. 1374/95, ) |
B : | - Date Of Order: 17-11-95,
i Betweens .

-~ A.,Sree Rama Rao,

and ‘ '

l. The Union of Indis,
rep. by the Di rectoryGeneral, '
Telecommunications, Ney pelhisl,’

2. The Chief General Manager, Andhra clrcle, ‘
Telecommunications, A;bids Pnrderabaa-—l.

3+ The Telecom District Engineer,
Sanchsr Bhavan, Sxikakulam-l. :

se Respondents,

For the applicants My, T.V,V.8.Murthy, Advocate for Mr.J.V.Lakshmana Rao

Advocate,
For the Respondents: Mr, N R.Devraj. sr.a;sc.

CORaMs
THE HON'®EBLE MR.JUS’I‘ICE V.NEELADR.T RAC 3 VICE=-CHAL Rian
THE HON*BLE MR.R.RANGARAJAN 3 MEMBER( ALMN)
The Tribunal made the following Order:-
Notice before adnission. ‘
2. Instruction (:I.ii) of the Director Generasl, Posts ana |

Telegraphs in regard to the conduct of Departmental Examination fox
appointment as Junier Accounts Officers, Telecummunications Wing
and Junior accounts Officers, Postal Wing (circulated vide IGP & T
1¢5N0,17=1/71=8EA {£,6~5-1977} stipulates that a candidate will be
entitled to a maximum aumber of msix chances to appear at Partel
- Jap{Postal )/Teltcom) Exanination, It also refers to the indefinite
of I regard to the candidates who satisfied the conditions
Ch:ncer:di:o thereins There is no need to refer to them at this
refer _

and hence, we‘re not- referring to those conditions,
stage

part I (8ists of aix papers with four subjects.
3o alvy of | & T referred to herein before astipulates that
Instructio " fa:.] a Departmental Exapination, but passing in any
~ o any candidat thl and practical with at least 40% of the marks
~ gubject. Viz'; a,,@ of the marks in the aggregate of the two will
in each i?;ire @ pear again in that subject at any of the tbree
not be

jve DeP tal examinations if the candidate iz otherwise _
secut ¢é those subsequent Departmental Examins tions,

con
eligibel tO #PFC
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‘ 3a) It- is submitted for the respondents that it had

' become necessary to conduct the examination again in regard to ,
Paper-VI of which the main examination was held in Yanuary, 1994,
due to some irregularities. The said examination for Paper VI is
termed _as 'Special Examination,' :

de It is not in controversy that the applicant appeard in

the Part-I JA0 Examination held in January, 1994, wWhen the applicart
found that his name was not included in the list of elfigible candi-
dates for 'Special Examination®, he made representation on 11-11-95
and the same was not responded. Hence, the applicént filed this 0OA
praylng for a direction to the respondents to include his name

in the list of eligible candidates for JAO Pt.I *Special Examination’
scheduled to be held on 25-11-95, )

S The learned Standing Couneel for the respoﬁdehts bubmittdd
that he was instructed to State that as the applicant failed in

Paper IV & V his nane was not included in the list of mykigk eligibke
candidates for "Special Examination,® :

6,  The leamed counsel for the applicant. statas that if he gets

more than 60X or more in Paper VI, he will get an exemption and

hence if he is debarred from sppearing for the 'Special Examination,

he will be deprived of that benefit, We cannot, prima-facie any

that there is no force in the said contention, The bal ance of convenience
is ip permitting the applicant to appear for the 'Special Examination®
of paper VI to be held on 25-11-1995 or any later date if it is gelng

to be postpones,

7= In the result it will be just and pmpez to pass the
following interim order:-

The respondents have to make arrangements to allow the
applicant to appear .fbr the 'Special Examination'® of Paper-vl
scheduled to be held on 25-11-95 or any later date if it is going
to be postpones. The said paper of the applicant has to be valued
and the result of the same has to be snnounced., But, the question
whether he will c:ef the exemption as contemplated under Instruction ()
referred to herein before, will be considered at the time of final
hearing of this O.A. in case he gets 60% or more.

8. List the O.A. on 29«12-1995, For reply in the meanwhile,

o

Deputy Regi strar( Jglce



